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INTRODUCTION

I, the Chairman of the Public Accounts Committee as authorised
by the Committee, do present on their behalf this Forty Second Report of
the Public Accounts Committee (Fifth Lok Sabha) on Appropriation Accounts
(Civil) 1969-70 and Report of the Comptroller and Auditor General of India
for the year 1969-70—Central Government (Civil) relating to the Ministries
of Health and Family Planning (Department of Health) and Labour and Reha-
bilitation (Department of Rehabilitation) and Planning Commission.

2. The Appropriation Accounts (Civil) 1969-70 and the Report of
the Comptroller and Auditor General of India for the year 1969-70—Central
Government (Civil) were laid on the Table of the House on 22-6-1971. The
Committee examined the Ministry of Health and Family Planning (Depart-
ment of Health) and Ministry of Labour and Rehabilitation (Department
of Rehabilitation) and Planning Commission at their sittings held on 26-8-71
(F.N.) and 27-8-71 (F.N.) respectively. The Committee considered and
finalised this Report at their sitting held on the 20th April, 1972.  Minutes
of these sittings form Part 11* of the Report.

3. A Statement showing the summary of the main conclusions/recom-
mendations of the Committee is appended to the Report (Appendix). For -
facility of reference these have been printed in thick type in the body of the

Report.

4. The Committee place on record their appreciation of the assistance
rendered to them in the examination of these matters by the Comptroller and

Auditor General of India.

5. The Committee also like to express their thanks to the officers of
the Ministries of Health and Family Planning (Department of Health)
Labour and Rehabilitation (Department of Rehabilitation) and Planning
Commission for the cooperation extended by them in giving information

to the Committee.

ERA SEZHIYAN,
NeEw DELHL; Chairman,

April 21, 1972 Public Accounts Committee.

Vaisakha 1. 1894(S)

*Not printed. (One cyclostyled copy 1aid on the Table of the House and five

copies placed in Parliament Library).
v)



MINISTRY OF HEALTH AND FAMILY PLANNING
(Dgnuumr O }shum)"‘
! I‘ ' i dv I i |
Audit. Poragraph :

1.1, Non-fulfilment of conditions of grauts :—On the recommendation
of Government of Maharashira, the Ministry paid Rs. 5.33 lakhs as non-
recurring grants and Rs. 6.23 lakhs as recurring grants during 1960-61 to
1969-70 to a society in Bombay for comstruction of a college building, equip-
ment, fittings, staff salaries, .efc. oo

1.2 One of the conditions of the grant sanctiond since 1960-61 was
that the society should upgrade the existing course to a degrée course. The
degree course has not been started so far (April 1970).

1.3 The Ministry stated in December 1970 that “the Homocopathic
Advisory Committes has circulated a uniform syliabus for a degree course
which could be followed in all Homoeopathic Medical Colleges. Before,
however, the syllabus could be adopted, it should make syre that a 200-bed
hospital is attached to the teaching institution, for the purposes of clinical
teaching. Thﬁ Homoeopathic Education Sociéty, Bombay is trying to build
up a hospital now providing for the required number of beds...... Even
though the inst?fution has not so far been able to introduce a degree course,
it is not the intention of thg Government to deny the financial assistance tp
this insitution on this account. Efforts are being made now by the Society
to raise loan for the construction of a hospital.”

[Para]yaph 63 of the Report 'of Comptroller and Auditor General of
ndia for 1969-70]

1.4 The folowing statcmcnt shows the year-wise break up of recurring
and non-recurring grants paid to the Homoeopathic Edacation Society,
Bombay :

Year Non-recurring Rwumn;—
i ' (Rupees in lakbs)
1960-61 1.00 0.50
1961-62 75 0.57
1962-63 0.98 0.50
g - ¢
1965-66 —_ 060
3 - 12
1968-69 -, ,
1969- 0.60 ?8
¥ -

g
"
w
[
B

{
!
|
3
I
i
|
i
|
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1.5 The Committee desired to know the reasons for the Homoeopathic
Education Society not being able to upgrade their existing course to a degree
standard. In a written reply the Ministry of Health & Family Planning
have stated, ““The condition in régird 'td the upgrading thil;ollege toa d;grcc
course was 1ot rspeated i y i ucceading to. the opes issued on
12-8-60, ?1’- -61 ag:l“}%aﬁx‘tmgoaﬁthc ﬁrstngrant of Ks. 3.75 lakhs
for non-recurring expenditure.. The institution could not upgrade the dip-
loma course to a dcgrplc standarq b?causero'f the 't;ollowing reasons :

) T SRR : vyl et

(/) The Court of Examiners in Homoeopathy, Mabarashtra did
not grant permission for introduction of the degree course because
the Cowrt of Examiners was having difficulties in deciding about
the matters ete. of the degree coirse in Homoeo pathy. :

(ii) There was no attached hospital of the required bed strength as
the State Government or any other agency had not come forward
4o help them in building a hospital where students can get clinical
teaching. _

(iii) There was no Homoeopathic Faculty in University which would
award such degree to the successful students; even the University
Grints Commissioh has not so far agreed to establish Homoeo-
pathic Faculty in the Indian Universities.”

1.6 'During evidence the Committee enquired how the non-recurring
nts were utilised by the Society. The Secretary, Ministry of Health and
amily Planning replied, *“Out of the non-recurring grants of Rs. 5.33 lakhs,
Rs. 3.75 lakhs weére given for construction of building. We have an audit
certificate that this non-recurring grant has been spent on land and building...
They have constructed only the ground floor.  What we need is a 200-bedded
Homoeopathy hospital on the basis of which we can give degree. So
whatever money we have given has been spent and they need more money.”
The witness added, “Wc are also anxious that at least one college in
Indla should teach up to the degree level and do some research, We have
not so far succeeded although we have been trying very hard to get the
Homoeopathic Education Society, Bombay to upgrade their college to de-
course. The Homaeopathic Education Society, Bombay has been
trying to build up a hospital, but it has not met with success.”

1.7 The Committee desired to know the steps taken by Government
to put the Homocopathic system of medicine on a scientific footing. The
Secretary, Ministry of Health and Family Planning stated during evidence,
“At the present moment, homoeopathy is being governed by various States
Acts and th:re are 47 Komoeopathic medical colleges in India running with
varying degrees of success. Now, we are anxious to put homoeopathy
“under the same sort of control as we are putting Indian System of Medicine.
We will have a Central Council which will control this. When the Act
15 passed, then we will take further steps”... The witness added, “There
are 47 homoeopathic colleges. Some have adopted a 4 year course and
some 2 or 3 year courses. There is no uniformity about standards. It

is hopeq when the new council comes into being, we will be able to enforce
uniformity.”
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- . L& In a written reply the Ministry have stated that out. of the 47
homoeopathic institutions granting diplomas, three are run by State Govern-
.ments, viz. (1) Dr. Gururaju, Government Homoeopathic Medical
College, Gudivada: (Andhra  Pradesh), (2) Government Homoeo-
pathic Medical College, Bhubaneshwar (Orissa) and (3) National Homoeo-
pathic Medical College, Lucknow (UP). Two institutions, viz. Athurasra-
-mam Homoeopathic Medical College, Kottayam (Kerala) and Nehru
Homoeopathic Medical College, New Delhi are receiving financial assistance
from the Kerala Government and Delhi Administration respectively.

- L9 The Committee were informed that grants were being given by
.the Ministry, apart from the Homoeopathic Education Society, Bombay
to three other private organisations running medical oollcg%h:iaz. Athuras-
ramam Homoeopathic Medical College, Kottayam, An Pradesh
Homoeopathic - Medical Coilege, Gudivada and Nehru Homoeopathic
MedicalCoHege, New Delhi. The table below shows the grants received by
these institutions from 1960-61 onwards :—

Year Athurasramam A.P. Homoeo  Nehru Homoeo
Homoeo Medi- Medical College, Medical College
cal College, Gudivada New Dethi
Kottayam

1961-62 . . . . . 2,10,000* 1,49,700* —
15,000 % 26,250
25,000* |
1962-63 . . . . . . 20,000 10,000 —
1963-64 . . . .. 20,000 23,333 1,32,000*
1964-65 . . . . . 20,000 31,225 —_
1965-66** . . . . . 20,000 31,646 —
1966-67** . . . . . 20,000 20,000** 32,000*
1967-68** . . . . 20,000 20,000** 25,000*
1968-69** | . . . . 20,000 @ 75,000**
1969-70** . . . . . 20,000 —_ 50,000*
1970-71 . . . . e —_ —_ —_
4,10,000 3,12,154 3,14,000

* Non-recursing grants.
a. Taken over by the Government of Andhra Pradesh.
£ The College actually started in 1967.
** All the grants since 1966-67 have been sanctioned on an ad kac basis,

1.10 The Committee desired to know the pattern of assistance given
to the Homocopathic institutions. The Ministry have informed the Com-
mibtee that “The scheme of development of Homoeopathy was included in
the Second Five Year Plan and it was decided to give grants by the Central
Government for improvement of teaching institutions. The pattern of
Central assistance adopted during the Second Five Year Plan was :

'(i) 75% of the non-recurring expenditure (including the cost of
expansion of College buildings) subject to a ceiling to be fixed;
and

~
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(i) 50% of the recurring expenditire on the coflége (but not of the
" hospital). ' "

This pattern of assistance was followed during the Third Plan period
also. Since 1966-67, Grants-in-aid to all institutions have been released
on ad hoc basis.

1.11 For the Fourth Plan period, the pattern of assistance has not
so far been finalissd. The proposed pattern of assistance is as indicated
below :—

(i) 75% of the non-recurring expenditure on building and equipment
needed for development beyond the existing level, subject t6 a
ceiling of Rs. 25 lakhs during the Plan Period.

(ii) 509, of the recurring expenditure in respect of additional ‘staff
over and above the existing level needed for developing proper
standards subject to a ceiling of Rs. 3 lakhs per annum.

The institutions should also fulfil the following criteria:—

(i) The Principal of the College should be a Homoeopathic practi-
tioner.

(i) The institutions must provide a four year diploma course of
D.H.M.S. in Homoeopathy as approved by the Government
of India.

(iii) The institution should have a hospital with at least 25 beds, its
own college building, laboratory, museum, equipment and out-
patient department, facilities for dissection of cadaver, a good
library comprising of books on all"medical and allied subjects.

1.12 As regards assistance for the construction of a hospital to be
attached to a teaching Institution, the Ministry have stated in their written
reply that central assistance is limited only to the college part and
is not extended in respect of the hospital portion. The expenditure on
the hospital is the responsibility of the State Government. However, the
panel of Indigenous System of Medicine and Homoeopathy of the Planning
Commission had worked out in 1967 a ceiling of non-recurring expenditure
of Rs. 15.69 lakhs for construction and equipment for a 100 bed hospital
and a recurring expenditure of Rs. 4.52 lakhs for maintenance etc.

1.13 The Committee enquired when the uniform syllabus for a degree
course was laid down by the Homoeopathic Advisory Committee. In a
written reply the Ministry have stated : ““The question of bringing uniformity
in the standards of education was originally considered by an adhoc
Committee for Homoeopathy appointed by the Government of India. This
Committee formulated a Degree Course of five years duration, including
six months internship. The course was approved by the Central Council
of Health at their meeting held in 1954. It was circulated to the State
Governments etc. on the 26th September, 1955. The course was, however,
not implemented by the State Governments for adoption by any Homoeo-
pathic College. It was in 1962 that the first Homoeopathic Adviser was
appointed in the Department of Health. Soon after the matter of curri-
culum and syllabus was taken up by the Homoeopathic Advisory Committee.
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Its rescarch and technical sub-Committee coopted: Principals of some lead-
ing Homoecopathic Collcges and others connected with the teaching ead
practice of Homoeopathy. The sub-Committee after ciaborate discussions
formulated curriculum and syllabus for Homoeopathic Education as follows:

@) Diplomn course of 4 yeasrs.

(i7) Degree course of six years—a continuation of two years course
after the diploma course. :

1.14 ‘The above curriculum and courses were circulated to the State
* Governments for necessary action in January, 1965. No sooner than the
above curriculum and syllabus were circulated the Principals of various
colleges brought out certain technical and administrative difficulties. The
various suggestions received from Principals were considered by the members
of the Homoeopathic Advisory Committec at their meeting held from time
to time. The whole diploma course was amended to incorporate all the
useful suggestions received. The curriculum and syllabus were thoroughly
revised to make it more practical and suitable for uniform application by all
concerned. The curriculum and syllabus as revised were approved by the
Homoeopathic Education Sub-Committee of the Homoeopathic Advisory
Committee at their meeting held on the 10th and [1th February, 1969. A
copy of the curriculum and syllabus of the diploma course was forwarded
to all State Governments by the Ministry of Health in August, 1969 for
necessary action and adoption by all the colleges in their States so as to have
uniformity in Homoeopathic Education in the country. 29 Homocopathic
medical colleges situated in the following States have adopted the prescribed
BHMS syllabus :—

(1) Andhra Pradesh (3)
(2) Bihar (19)

(3) Gujarat (1)

(4) Kerala (3)

(5) Mysore (1)

(6) Orissa (1)

{7) Delhi (1)

1.15 The Homocopathic Boards in the other States have not yet
adopted the uniform course. Since these Boards are autonomous it has
not been possible for the Central Government to enforce the uniform syllabus
on them. However, after the Central Legislation is passed and the Central
Council of Homoeopathy is constituted, it will be possible to implement
the uniform syllabus throughout the country since Central recognition
would be dependent on the adoption of the uniform syllabus.”

1.16 The Committee desired to know what the prescribed bed
requirement per student was for a degree/diploma college of H
and how it compared with the requirement of Allopathic institutions.: In
a written reply the Ministry have stated: “The bed requirements per student
for a degree college in respect of allopathic institution is 7 beds per student
as specified by the Medical Council of India.  In respect of Homoeopathic
degree college it was proposed to have the bed strength of 200 for 100 studenta.
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However, in view of the under-developed state of Homoeopathic institutions,
the lack of support:from the State Government; which is responsible - for
medical care and .under-graduste educatioh, it ‘has been accepted that
there shouki be an attached hospital of at least 25 beds for 50 admissions
in respect of a diploma course. At present there is no college running
the degree course.  This situation is bound to improve with the State Govern-
ments taking more interest in Homoeopathy and the constitution of the
Central Council of Homoeopathy. There is therefore no comparison as
things stand today. As per the assessment made by the Homoeopathic
Advisory Committee 20 institutions besides the 3 Government colleges, almost
fulfil the above requirements. However, a correct picture will be available
only after the inspection of these colleges proposed by the Advisory Committee
is completed.”

'1.17 The Committee desired to know whether any study was under-
taken by Government of Homoeopathic study course in other countries.
The Ministry have stated in written reply: *‘India is the only country where
Homoeopathy is being taught in separate institutions. In West Germany,
England and America, there were many independent homoeopathic institu-
tions in the past. They have since been closed down and there are only a
few institutions which run an orientation course in Homoeopathy of short
term duration to those having a basic degree in modern medicine. Tt is
considered that such type of post-graduate training is not conducive for
proper development of Homoeopathy and hence the Homoeopathic Advi-
sory Committee felt that there should be scparate medical colleges for Homoe-
opathy so as to develop its individual genius. At present there are insti-
tutions conducting only diploma courses and there are differences in the
standards adopted by the different State Boards. After the coostitution
of the Central Council of Homoeopathy for which the legislation is before
the Parliament. uniform standard throughout the country is likely to be

achieved.”

1.18 The Committee find that non-recurring grants amounting to Rs.
5.33 lakhs and recurring grants amounting to Rs. 6.23 Iakhs were paid to the
Homocopathic Education Society, Bombay during the years 1960-61 to 1969-70,
on the recommendation of the Government of Maharashtra. One of the conditions
of the non-recarring grants amounting to Rs. 3.75 iakhs paid during the years
1960-61 and 1961-62 was that the Saciety should upgrade the existing course
to a degree course, but this has not been done so far. One of the important
reasons mentiened for not upgrading the course is that there is no attached
bospital of the requisite bed strength as the State Government or any other
bas not come forward to help them in building 2 hospital where students
can get clinical teaching. In view of the fact that the grant was sanctioned by
the Ministry of Health on the recommendation of the State Government, the
Committee feel that it was the duty of the Ministry to satisfy themselves
before issning the grant that the Society had raised adequate funds on their own
to build a hospital of the requisite bed strength. The Committee desire that
the Ministry should purswe the matter with the Society and the State
Government so that the Society provide the hospital of the required bed
streagth. The Committee would Jike to be apprised of the progress in the
matter.
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119 The Commitice are concernod fo: noto that st presest there is no
Mi-mwdumwmuum There are
c lnstitotes, sut’ of which 29 iastitutions in seven Statés hitve
adoptedthecnrrimlumand syllabus approved by the Homoeopathic Advisery !
Committee, while the Homoeopathic Boardsin other States have not adopted

uniform course. Singe thege Boards gre antonomous it has po%
for the Central Givefnment to enforcé the uniform sylla'ﬁns on them.
Committee note that the Government propose te set. up the Homoeopathy Central

Council for the proper gtowﬂp and developlnentof Homoeopathy in the country
ABillforsettlngcpthe Central Council has already been introduced in the
Parliament, iftee hope that after the establishment of a statutory
Central Council of Homoeopathy, it will be possibie to evolve uniform standards
of education in Homocopsthy and the registevation of practitionces of Homoeo-
pathy. It will also be ensured that Homocopathy is not practised by those
who are net qualified in that system, and those who practise, observe a code of
ethics in the profession.

1.20 From a note farnished to the Committee, they find that the bed
requirements per student for s degree holder in respect of allspathic imstitations
is 7 bed per student as specified by the Medical Council of India, while in the
case of Homoeopathic institutions two beds per student have been specified.
The Committee hope that Central Council of Homoeopathy after it is established
will carefully look into this aspect and fix suitable norms of beds per student
for degree and diploma courses consistent with the hospital facilities available.
In this connection it is significant to note that in other countries (West Germany,
England and America) where Homoeopathy is practised, many independent
homoeopathic institutions which existed in the past have been closed down and
there are only a few institutions which run an orientation cowrse in Homoeo-
pathy of short term duration for those having a basic degree in modern medi-
cines. The Committee hope that the Government will take note of this position
while organising Homoeopathic education in the country.

1.21 Grant No. 39—Medical and Public Health

Group-head Total Grant  Actual expends- Saving
ture

A 3-Grants for Medical Purposes . (In lakhs af rupees)

0 640.41
R —60 03 ] . 580.38 676.13 45

Saving was mainly due to :—

(i) mom-utilisation of fupds carmarked for some post-graduate de-
. partments.for reseasch in Indias modicines, homocopgthy and
; nmure cure systems (Rs. 23.91 lakhy);

(iif less expenditure on constriiction nﬁ@rks (Rs. #3.82 lakhs);

(iii) increase in revenue receipt of Post-Graduate Institute of Medical
Education and Research, Clumd!gnm (Rs. 20.46 lakhs); and

(iv) non-drawal of grants by certain grantee institutions (Rs. 4.25
lakhs).

[Page 78—Appropriation Accounts (Civil), 1969-70]
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1.22 The Cornmittes desirod 10 know the reasons:fer lesss: expentiiture
on research in Indizn Medicines, Homocopashy anid natise cure to tho extent
of Rs. 23.91 lakhs. 1In a written reply the Ministry of Health and Fantily
Planning have given the following roasons:— Lo ;

¢

(1) Research Schemes relsting to Tndian System of Medicines

The savings wefe due to the release of the prants on the basis of the
exact requireinents for research schemes. Moreover, grants to some In-
stitutes were not released for want of audited statements of accounts.

) Pest-greduste/under-graduate Education in Indien System of Medicises "

The patterns of assistance for upgrading of department for Post-Gra-
duate Training & Research and financial assistance 1o Under-graduate Indian
System of Medicines Colleges run by the voluntary organisations for
improving the standard of education had not been finalised. These patterns
have now been finalised. The release of the grant was also held up for want
of audited statement of accounts relating to the previous grants from one
of the institutions.

(3) Hamocopathy

As the pattern of assistance in respect of the scheme for giving grants
to Homocopathic under-graduate Medical Colleges had not been finalised
(This has not been finalised even now due to lack of concurrence
from the concerned State Governments) only a few ad hoc grants were
sanctioned subject to adjustment later on after the ceilings had been
fixed. As such, grants could be released only for Rs. 2,31,424/- during
1969-70 and the balance was surrendered.

(4) Nature Cure

An amount of Rs. 2,30,000/- was given as grant-in-aid to 22 Nature
Cure & Yoga Institutions. Certain Institutions could not be paid the grants
recommended by the NCAC (Nature Cure Advisory Committee) as they
could not complete the codal formalities like the rendering of audited state-
ments, bonds and utilisation certificate in respect of earlier grants.

123 The Commitice note that the budget provisions smounting to Rs.
n.nwwmmnmdmume
cure syshesus remained enutilised daring the year 1969-70. One of the reasons
for the saving was that the andited statements of the sccounts relating to the
previous grants were not receivel from certaln institutions. The Committee
desire that the institutions concerned should be i upon to submit the
audited accounts in thue. It should also be ¢ whether there are any
procedural difficulties in the matter so that the procedure could be rationslised.

124 In the case of homoeopathic institutions, only ad hoc grants
mﬂdednhgmeywuﬁepmdmhnqzctof&em:g:
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giving grants to under-graduste medical colleges bas not been finalised due to
lack of concurrence from the concerned State Governments. The Committee
dedredutvigormelrommumdetoﬁumempnmofm

expeditiously. . g

1.25 The Committee also note that the patterns of sssistance for up-
groding of de for Post-Graduste Trainlng & Research and fusucisl
assistance to te Indian System of Medicines Colleges run by the
Voluntary Organisations for improving the standard of education bave since
been finalised. The Committee expect that the programmes would mow be
implemented smoothly so as to derive the maximum benefit from the allotted

funds.

1.26 The Committee would like to stress that the development of the
Indian System of Medicine shonld recieve serious attention of Govermment so
that it may make a purposeful contribution to health services in the country,



CHAPTER 11
Lot .
MINISTRY OF - LABOUR, EMPLOYMENT AND RW!MTATH)N

((DBPARTMENT OF REHABILITATION)

Audit Paragraph .:

2.1 Delay in fixing and recovery of extra rent from lessees.—In 1948
the Department of Rehabilitation acquired 348 acres of land in Patel Nagar,
New Delhi, for resettlement of displaced persons from West Pakistan, After
development of the area, flots/houses/shops were leased out to the displaced
persons on the terms and conditions indicated below:

(a) “For the first five years of the lease commencing from........ an
annual ground rent........ payable in advance (a proportionate
part of the said ground rent will be payable for the fraction of
a year) determined in the manner following by an officer appointed
in this behalf by the lessor. The said officer shall assess the cost
of land to Government. Such cost shall consist of the amounts
spent on the acquisition and development of the land and other
incidental expenses. The ground rent shall be a sum equivalent
to the interest on the said cost calculated at the Government bor-
rowing rate of interest prevailing at the date of the lease.

Until the ground rent is so determined the lessee shall pay
fixed ground rent of Rs............ per year and on the determi-
nation of the ground rent as aforesaid the amount paid by the
lessee shall be adjusted by the payment by him of any additional
ground rent or as the case may be, by refund to him of any excess
ground rent paid by him.

(b) For the next fifteen years, in addition to the ground rent referred
to in (a) above, half of the cost of the said land to Government as
determined under (a) above............ ”

2.2 In the carly stages of allotment, when actual cost of acquisition
and development charges were not available, the cost of land was fixed
provisionally at Rs. 11 per sq. yd. and the ground rent was fixed as under : —

(i) Ground rent for the first five years Rs. 69/5/- per year per plot of
200 sq. yds.

(t) Ground rent plus 1/30th of the acquisi- Rs. 146/5/- per year per plot
tion and development cost for the next of 200 sq. yards.
fifteon years.

2.3 However, taking into account the actual cost of acquisition of

land and the expenditure incurred onits development the actual cost of
the developsd land was worked out in 1968 at Rs. 28 per sq. yd. As a

10
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result, the premium as well as the ground rent recoverable from the original
lesseés required enhancement.

2.4 . In February 1968 the Ministry of Law to whom the question of the
‘pl;)ssibi)ity of recovery of extra charges from the lessees was referred stated
that— N

*‘Since according to the previous conditicns, the premium and rent was
only provisional and was subject to proper fixation, after the acqui-
sition and development costs were worked out, the lessecs are
committed to such. eventual refixation of the premium apnd rent.”

2.5 ‘That Ministry added that since Government’s claim for refixation
was strong in respect of old leases it was advisable m the first instance to
refix the premium and rent for those leases. o

2.6 On the advice of the Ministry of Law the Ministry in May 1968
issued instructions to Regional Settlement Commissioner, New Delhi that
the actual cost of developed plots was Rs. 28 per sq. yd. the premium and
ground rent etc., of the plots/houses/shops leased be revised after refixation
of the valuation and the lessees should be asked to pay the difference between
what they had already paid and is payable by them. The Regional Settlement
Commissioner is stated to have revised the premium and issued notices for
recovery of the difference; the lessees did not pay the difference but wanted
to hold discussion on this point. The matter is under consideration of Go-
veroment.

2.7 The Ministry stated (December 1970) that “the above details relate
to the recovery of premium and ground rent from the lessees who are holding
plots on ‘actual cost of acquisition and development basis’. The question
of the fixation of the premium from the lessees who had come to the terms
and conditions under which the ground rent at Rs. 1 per hundred square
yards per annum was recoverable had been under examination. According
to the advice of the Ministry of Law, the lessees who had been issued these
lease deeds, could not be asked to pay the difference as there was no condition
for such payment in the lease terms. However, there are still about 1600
persons to whom the sale deeds have to be issued on the revised basis and
the Regional Settlement Commissioner, Delhi, has been asked to recover
the extra premium from the lessees and issue sale deeds to them if the lessees
pay the additional premium.”

2.8 Information about whether similar revision of rent as a result
of higher cost of acquisition of land, etc., in other Rehabilitation colonies is
also due and, if so, which are those colonies and the approximate amount is
awaited (December 1970).

[Paragraph 35 of the Report of the C&AG (Civil) 1969-70]

2.9 ‘The Committee desired to know the reasons for the delay in fixing
the cost of land. The Secretary, Department of Rehabilitation stated that
“from 1949-53 small plots were allotted in various rehabilitation colonies
on the basis of the estimated cost of land and development. In the case
of the colonies far away from the then urban area like Patel Nagar. Defence
Colony and Laij Nagar, the estimated land rate was near about Re. 1]
per sq. yard and in the colonies still far awaylike Kalkaji, Malviya Nagar

5 LSS/72--2,
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and Tilak Nagar, the estimated land rate was near about 0.30 per sq.
yard. The estimated cost of development varied from about Rs. 3 to Rs.
4 per square yard. Thea according to the civic amenities, that were available
in the colonies, they were provided to thase colonies. Then the next land
mark would be in 1953 when the compensation scheme came into force and
allotments were generally stop and during 1954-55 Dlesxlaocd Persons
Compensation and Rehabilitation Rules were promulgated urder which
reserve prices were determined which had to be related to the market price
also. 'Bxe development works in various rehabilitation colonies were still
in progress then. ~Cases regarding payment for compensation for land were
also peading before various authorities. Pirces of land in the various
rehabilitation colonies had to be determined. The actual cost of acquisition
and development on the other hand was still not known. In Patel Nagar
Colony, it appeared that the land cost would be near about Rs. § per square
yard then and there was an indication that the cost of land in Fatel Nagar
Colonies would be more than the estimated cost but no correct estimates
would be prepared at that time as the matter was still pending with the High
Court in these various cases and the cost of development too was not known.
Also the Development works were still in progress. Then in 1958, the Delhi,
Administration tried to have mutual agreement with the ex-owners of the
lands in oertain villages and they made payment to some of these ex-owners
at the rate of Re. | per square yard. Then it is only during the period 1962-
1965 that the cases of compensation before the High Court were finalised
and the amounts were fixed in the court as to what was to be paid to these
people. So, until then, it had not been possible to fix any amount because
most of these cases were still pending in the High Court.  Until it was possible
to know from there, it had not becn possible for the department to fix these
costs or prices. And after we came to know the result of the cases from the
High Court in 1966, we had asked the CPWD to let us know the actual cost
which they could tell the department in 1967 and it was then in 1968 that it
was decided tl.at notices should be issued to various people for charging the
specified cost.”

2.10 The witness further stated, “the Regional Settlement Commis-
sioner issued notices to the lessees in 1968 but in August 1968, it was ordered
that the matter should be examined and recoveries might be stayed because
when the cases were referred to the Ministry, it was considered that these
cases should be co-related with all the other colonies so as to have some uni-
form yardstick on basic points as far as possible.” The witness added,
“These notices were issued after consulting the Law Ministry and the result
of the consultation was that out of 5,500 cases only 1,620 cases were finalised
for issuing these notices.” At the instance of the Committee, the Ministry
lfumishcd a copy of the Law Ministry’s advice which is reproduced be-
ow :

“It is clear from the lease in form Appx. XII (not printed) that the
premium and rent was only provisionally fixed and was subject
to proper fixation after the acquisition and development costs
were worked out. The lessees are committed to such eventual
refixation of permium and rent. As compared to lease in Ap-
pendix XII allotment under Appx. XI does not permit any re-
fixation and rise in rent can be eflected only after lapse of certain
time and under certain conditicns.***** Since the Government
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clannfo ﬂon is s s urider Ap X114t is advisable
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try to'recay h the cxpene Gt of recovery in these
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2.11 The Ministry furnished the following smementn showing the
break-up of original estimated rate of Rs. 11/- per square yard and the revised
rate of Rs. 28/- per 8q. yard :

(i) Original cost of Rs, 11/- per sq. yard
Cost of scquisition . . . . Rs. 2/8/0 per sq. yard
Cost of development . . . . Rs. 8/6/4 per sq. yard

Total  Rs.10/14/4 per sq. yd.
Say Rs. 11/- per sq. yard
(ii) Final cost of Rs. 28/- per sq. yard

Cost of 1and . . R. 8.45 per sq. yd. gross
area or Rs. 17/- per 8q. yard plot area.
Development expenditure Rs. 5.50 per 3q. yd. gross
area or Rs. 11.00 per sq. yard plot
area.

2.12 1t has been stated that the cost of acquisition of land and the ex-

penditure on development charges were made known to the Department
-of Rehabilitation in February, 1967.

2.13 The Committee desired to know the total recovery from lessees
involved upto 3ist March, 1971 on the basis of revised premium and ground
rent fixed by the ch:onal Scttlement Commissioner. The Department
-of Rehabilitation furnished the following information:—

o Ground rent for the ”Gfomd rent

phas
first 5 years per 1/15th of the cost
annum of land for the
next 15 yrs, per
annum

Rs. As. P Rs. As. P.

1. On the basis of Rs. 11/- 69 5 0 146 5 0
per sq. yard including 5% or or

collection charges Rs. 69 3tP. Rs. 146 31P.

2. On the basis of Rs. 28/- per Rs. 176,40 P Rs. krag 40P.
sq. yd. including 5%, .
coliection charges.

2.14 As regards the total recovery involved the Department of Reha-
bilitation, in their written note had stated. “‘the exact amount of recovery
involved upto 3ist March, 1971 is not readily available. On an estimate
the amount recoverable per plot comes to Rs. 53545P for the first five
years and Rs. 3391.35P for the next 15 years. The total number of plots
from which recoveries could be insisted upon is 1620. The total amount
for 20 years would work to Rs. 63.61 lakhs.”
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2.15 The, Committee enquired whether any final decisign in the matter
had been taken. The Secretaty, Department of Rehabilitation stated,
“Since the beginning of 1969, this fatter_had been under constant consi-
deration and discussion with the Ministry of Finance and since the basic
points in various representations from individuals had begn raised that these
charges should be co-related with all thé colonies in Delhi, we have had to
get information about agtual costs in various colonies and for that we had
to go to the Works, Housing Ministry. Unfortunately, so far, we have
not been able to get adequate data so as to be able to come to a firm conclu-
sion as to what we should charge. We are trying our best. There have
been various meetings and references were made........ As soon as we
get this information, we should be able to finalisc it as early as possible.”
The witness added that “When we do finalise this, we will keep in view the
consideration that there should be no discrimination.”

2.16 The Committee wanted to know whether in cases where the pro-
perties had been resold, the question of making recovery from the new buyers
had been examined. The Department of Rehabilitation in a written note
stated, “This matter was referred to the Ministry of Law and they have
opened that in the terms of the lease deed, the lessee includes the permitted
assignees.  Th ¢ assignees,j.e. the purchasers are also liable to pay the
difference in the amount of the price as well as the ground rent recover-
able from the Ilessees.”

2.17 The Committee desired to know the present position with regard
1o the revision of ground rent as a result of higher cost of acquisition of land
tn other rehabilitation colonies. The Department of Rehabilitation in a
writtém note  stated, “Innone of the other colonies where land has been
acquired under any land acquisition Act, the final paymentiof compensa-
tion has been determined. The actual figures of cost of development works
have also not been made available in tHe case of several colonies by various
agencies“concerned, it cannot be, therefére, said which of the colonies re-
quired révision of rent as a result of higher cost of acquisition of land etc.
There is no other colony where both the cases of payment’ of compensation
for acquisition of land have been cleared and the expenditure on develop-
ment work has also become available.”

2.18 The Committee asked how the decision to recover the difference
in cost in the Patel Nagar Colony will affect other colonies in Delhi. The
witness stated, “We are conscious of this practical difficulty and that is
why in the Department it had been decided that we should try and co-relate
this case also with the other colonies in Delhi and as we get the full informa-
tion about them all, then we shall be able to finalise the matter and we shall
keep in mind. The effort is to co-relate this with the other colonies so that
nobody is unnecessarily or over-harshly penalised.”

2.19 The Committee are distressed to note the delay in determining the
final cost of acquisition and development of land in respect of various rehabi-
litation colonies in Delhi, The properties (plots, houses or shops) in these
colonies were leased to the displaced persons a few years after the partition
but the necessary data about the cost of acquisition of land and its develop-
ment are not yet available to determine the difference between the actual cost
and the provisiona! cost charged from the lessees originally. Only in the case
of one colony viz. Patel Nagar, the actual cost was worked out in 1968 while
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thehndhdbeeﬂachl‘edm‘ﬂﬂ Aceordlngtotllel)epartmentofkeﬁtbi-
litation the mctus] cost of acquisition devel::mmthﬁeuseofdﬂm’.
rehubmutlonwlonlqlnMikyettobework ouit By the Depattment of
Works and Housing “The Committee desire that the qu‘tment of Works
and Housing sheuld look into the reagon for.the delay of several years in deter-
mining. the final cost of Jand, -

2.20 In the case of Patel Naigar Colony, notices were'issued to 1620 les-
sees out of 5,500 lessees to tie difference between the actual and provi-
sional cost in 1968 on the & ice of the Ministry of Law. But further action
was held in abeyance on the advice of the Ministry of Finafice following re-
presentations made by these lessees that these charges should be co-related
with the other rehabilitation colomies in. Dethi.

2.21' The Committee desire that vigorous stéps shonld be taken by the
Department of Works and Housing anﬂg Rehabifitation to fix the final costs
of acquisition and development of land in varlous Yehabilitation colonies.
Thereafter decisions shodld be taken to recover the difference between the
final and provisional charges from'the Jessees. The Committce bope that the
final decision taken in this regsrd will be fair and equitable and not imv ohe
discrimination against lessees in the various rehabilitation colonies.

2.22 Grant No. 26 - Grant in-aid States and Union Territory Govis,

A_.4(13)-Rehabilitation
Total Grant or Actual Fx-  Exoess--
appropriation penditure  Saving —
(in Lakhs Rs) .

O. . . . . . 151.04 1 43.11 16.15 26.06
R. . . . ) 107.93 ~

Saving was mainly due to less expenditure on Plan schemes for rehabi-
litation of displaced persons from East Pakistan in West Bengal and non-
finalisation of Plan schemes for rehabilitation of repatriates from Burma
and Ceylon in other States.

{Page 28— Appropriation Accounts (Civil). 1969-70]

2.23 The Committee desired to know as to why there is delay in the
finalisation of Plan schemes for rehabilitation of repatriates from Burma
and Ceylon in other States. The Secretary, Department of Rehabilita-
tion stated that “broadly the reason was the delay in getting the Schemes
from the State Government in this respect”. The witness added. *'The
State  Governments had been duly addressed in this regard. And unfor-
tunately there were delays. Of course, it is correct that ultimately i1 is
Central Government who bears the responsibility for this rehabilitation.
But we have to take the lands and other amenities from the State Govern-
ments and without their assistance and so on. we cannot obviously pro-
gress.” In a written reply subsequenly received the Department of Reha-
bilitation had stated “In regard to the repatriates from Burma, while there
is some idea of the total number expected. there is no basis for determining
the rate of influx in any particular year. On the basis of the annual num-
ber of persons desiring to be repatriated the Indian Embassy in Rangoon
sends information of sailings from time to time. As regards repatriation
from Ceylon, the rate of repatriation did not pick upto 1970, due inter alia
the certain procedural difficulties on the part of Ceylon Government in the
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2.24 THE ‘Committee desited’ta kno® the réasons for shortfath in' exw
penditure on rehabilitation on the refugees in Weit Bengtd'though suffiviem
money had been, budgeted. The Seogetary stated thag “this has ocurred
due to the lesser reimbursement hayxm&n‘ : clalmed:g the Government
of West hﬁcnaul, The Government of West Bengal had intimated a final
requiremcngoof Rs. 42,25 lakhs and claimed reimbursement to the extent
of Rs. 15.30 lakhs®.

2.25 The Committee asked dbout the procedure foltowed by the Minis-
try to watch the progress of the schemes so that there is no. delay in their
finalisation and implementation. The Sccretary stated: “The prescribed
procedure is that the State Governments have to give quarterly statements.
Those statements are sent back to them and vigilance is in this way actually
maintaiped. This kind of thing does happen occasionally.” The witness
added “For instance I would like to mention the case of loans. We have
found that it is invariably in the last quarter that the State Governments
give us the correct picture because they say that they themselves cannot be
certain earlier and so the things comes right at the last moment. As 1 said,
we do not review but this kind of things does happen. 1 would like to
assure the Committee we would put stricter scrutiny from today onwards.”

payment of E.P.F. and Exehange Control peemifs. ., I, 1971, the, ropat ia::
4

2.26. The Committee desired to be furnished with the break-up of
Budget provision made for the rehabilitatson of displaced person from
East Pakistan in West Bengal and for the rehabilitation of repatriates from
Burma and Ceylon in other States. the actual expenditure incurred agamnst
the provision made and the reasons for the shortfall in the expenditure.
The Department of Rehabilitation furnished the following statement,
showing schemewise break-up of Budget provision and expenditure:

Budget Acu;al

Scheme Provisions expendi-

(1969-70) ture
(1969-70)
1 2 3

(In lakhs of rup;;s-) N

(a) West Beagal .

Old Migrants . . . . .

Education . . . . . . . 41.58 -

Medical . . . . . . . 23 45 15.00

Framing . . . R . 7.

New Migrants

Education - . . . . . . 10.00 -

Medical S T X -

Training . . . . . . . 7.00 —

otal West Benga! . . . 29 03 15.30
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1 : L2 3
® quhkulmuﬁnmtﬂuh-n States
Burma Repatriates . . .. 18.54 - —
Ceylon Repatriates . . . . . . 3.25 —_
Towal Repatriates . 21.79 —

(c) Other Schemes in other States W&st Paknstan

D Ps. (M.P. State) . . 5.50 —
East (Old Migrants) (Assam and U.P.) . . 1.09 1t
East (New Migrants)
Education . . . . . . . 5.94 —
Medical . . . . . . . 6.75 —
Non Agrl. Schemcs . . . . . . 1.62 —
Industries . . . . . . . 9.32 .74

Total other schemes . . . . . 30.22 .85
GRAND TOTAL—
(ﬂ) + (b) + (© = 151.04 16 15

2 27 In their notc, the Department of Rchablhtauon ‘have given the
following reasons for shortfall in expenditure in respect of Displaced persons
from East Pakistan and repatriates from other countries:

(A) Displaced persons from East Pakistan in West Bengal

The following provision was made in Budget Estimates 1969-70 on
the recommendations of the West Bengal Government for Old Migrants
in West Bengal:—

(1) Political Sufferers . . . . . . Rs. 1.02 Jakhs
(2) Educational Institutions . . . . Rs. 40.56 lakhs
(3) Medical Schemes . . . . Rs. 23.45 lakhs
(4) Arrear Claims . . . . . . Rs. 7.00 lakhs

Rs. 72.03 lakhs

2.28. During the year 1969-70, Department of Rehabilitation issued
sanctions amounting to Rs. 42.62 lakhs as indicated below :—

S.No. Purpose for which sanctioned Amount
(Rs. In
lakhs)

"1. Construction of 293 Primary Schools . 35.75

2. Construction of non-T.B. beds at Chmnnnjan Sewa . 2.89
Sadan, Calcutta,

3. Financial assistance to New B‘rmkm(:oopauwe . 2.00
Home Ltd., for upgrading non-T

4. Grant of sti; dc!olhetnineesfonmpamn; . . 1.86
training at

S. Guntqn-ddtol’rmmd-.lmSownSamhg.Aahok . 42
nagar, Habra.

Total 42.62
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2.29. In addition a sum of Rs. 21,82 lakhs was sanctioned in February,
1970 to implement the recommendation of the Committee of Review,
regarding rehabilitation of displaced persons from East Pakistan living
in ex-camp sites.

2.30. The total amount sanctioned was Rs. 64.44 lakhs during the
year 1969-70.

2.31 The progress in the implementation of the various schemes had
been discussed on several occasions with the representatives of the West
Bengal Government and it has been stressed that the funds provided in
the budget should be utilised fully.

2.32. The Secretary, Department of Rehabilitation had written a
D.O. letter on 6th May, 1969, to the Chief Secretary, Government of West
Bengal that the funds provided in the year 1969-70 for implementation of
the various rehabilitation schemes for old migrants might be utilised to
the full extent and thereby liquidate the residuary problems early. Again
on 8th August, 1969, the Secretary, Department of Rehabilitation wrote
to the Chief Secretary, Government of West Bengal requesting him to
take suitable steps in time so that funds provided in the budget 1969-70
could be fully utilised. He was also requested to issue necessary instruc-
tions in the matter.

2.33, The matter was also discussed in the meeting held on the 27th
September, 1969 between the representatives of this Department and
Financial Adviser, Refugee, Relief and Rehabilitation Department,
West Bengal and it was stressed that the State Government should take
concrete steps for utilising the budget provisions made in B.E. 1969-70.

2.34. The State Government did not prefer claims for reimburse-
ment supported by the required details for items no. (2) mentioned in
paragraph 1 above. On the basis of certain claims received for Rs. 28.20
lakhs in respect of items (1), (3) and (4) an amount of Rs, 15.30 lakhs was
released, because the claims were not supported by details of sanctions.
Therefore, the actual expenditure was only Rs. 15.30 lakhs.

Education of new migrants in West Bengal

2.35. The Committee of Review of Rehabilitation work in West
Bengal was examining the question of providing educational facilities to
new migrants in West Bengal. 1t was expected that the report would
be received and its consideration would be finalised during the earlier part
of 1969-70. Thercfore, a provision of Rs. 10.00 lakhs was provided in
Budget Estimates 1969-70. The Committee’s report was received on
19-11-1968. Tt was referred to West Bengal Government on 21-11-1968.
Their comments were received in 1969-70 and considered in consultation
with the Ministry of Finance and the Planning Commission. The decision
of Gevernment on the recommendations was reached in March, 1971.
Hence the funds could not be utilised.
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Medical facilities for m)v migmnt:t in West Bengal

2.36. On the expectation that the Report of the €.0.R. would be
received and formal sanction of the Government of India would be accorded
in time, a provision of Rs. 10.00 lakhs was made in the Budget Estimates
1969-70. Since the Report of the Committee was mot received in 1969-70
the funds ceuld not be utilised.

2.37. Training—A provision of Rs. 7.00 lakhs was made to give
training to old and new migrants in West Bengal for self-employment trades.
It was later decided that with effect from 1-4-1969. training centres would
be completely the respounsibility of the State Government. The amount
was, therefore, not utilised.

2.38. (B) Repatristes from other countries in all States
Reasons for Short Fall

(1) Burma

Rs. 3.28 lakhs. The expenditure on Women’s and P.L. Homes was
treated as relief “‘Non-Plan” instead of “‘Plan™ in the course of the year.

Rs. 1.95 lakhs. Expenditure on training of repatriates was not
incurred due to lack of response from the repatriates. Scheme was
deferred by the State Government for two years.

Rs. 13.31 lakhs. Claim for reimbursement of expenditure on educa-
tional concessions and housing grants were not received from the State
Governments during the year.

(i) Ceylon

Rs. 2.50 lakhs. No proposals/claims were received from the State
Governments towards expenditure on education of children of repatriates
as the number of repatriates actually arriving in the States were reported
to be less in number than originally anticipated.

Rs. 0.75 lakhs. Provision was made on account of educational and
medical facilities in Mysore but could not be utilised since the State Govern-
ment could not complete the conmstruction work of the school buildings
and formulate the scheme for the Dispensary.

2.39. The Committee feel concerned over the shortfall in expenditure
against the budget provisions made for the rehabilitation of displaced persons
from East Pakistan in West Bengal and repatriates from Burma and Ceylon
in other States. Against the Budget provisions of Rs. 151.04 lakhs made
in respect of rehabilitation of displaced persons in West Bengal and other
States the actual expenditure incurred was only Rs. 16.15 lakhs. The com-
mittee are particularly perturbed about the shortfall io expenditure on the
education and medical schemes. The entire budget provision of Rs. §7.52
lakhs on education remained unutilised while against the budget provision
of Rs. 40.20 lakhs in respect of medical schemes the actual expenditure was
Rs. 15 lakhs only. ‘
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2.40. The Committee note that the utilisation of the budget provision
depended upon the deminds received from the Government of West Bengal
and other States. The Committee desire that the present system of making
budget provision for sach scherses and their tmplementation sheald be exa-
mined by the Department of Rehabilitation in ¢consultation with state govern-
ments concerned with a view to ensuring that the basie needs like education and
medical are met adequately and without delay.

2.41. The Committee are surprised that no expenditure was incurred
on schemes for repatriates from Burma and Ceylon against the budget provi-
sion of Rs. 21.79 laksh mainly due to non-finnlisation of certain schemes.
The Committee desire that the matter should be pursued with the State
Governments concerned as ultimately it is the responsibility of the Central
Government to rehabilitate these repatriates.

Grant No. Ti1—Expenditure on displaced persons
{Page 126 of Appropriation Accounts (Civil) 1969-70]

2.42. Rupees 1552.65 lakhs were spent against the provision of
Rs. 1864.06 lakhs resulting in saving of Rs. 311.41 lakhs. The saving was
mainly under the head ‘irrecoverable Temporary Loans and Advances
written off” where against the provision of Rs. 10.00 crores the expenditure
was Rs. 6.31 crores only. It was due to slower pace of remission of loans
to displaced persons from East Pakistan in States (Assam & West Bengal)
under the remission scheme and consequent less claims from these State
Governments for reimbursements.

The Committee desired to be furnished information on the following
points:
(i) How 1s the estimate for the budget drawn for this head ?

(i) What is the procedure followed before a State Government decides
to remit the loan ?

(iii) What is the control exercised by the Central Government to see
that the State Government make all necessary cfforts before
issuing sanctions for remission of loan ?

(iv) Is the Centre bearing the entire expenditure or is it shared on
percentage basis with State Government ?

243, In a note furnished to the Committée, the Department of
Rehabilitation have stated the following position:

Seriatim @

(i) The estimate for the budget is drawn on the basis of the proposals
made by the concerned State Governments for the likely remission work
they anticipate to accomplish during the ensuing financial year, keeping
also in view the total remission work on hand and the likely adjustments.

(i) Under the Remission Scheme sanctioned by the Government
of India before deciding to remit the loan. the entire Rehabilitation Toan
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burden of each family is to be consolidated by the State Goverpment and
then the remissible amount is to be determined on the following basis:
(a) Initial amount of Rs. 1000/- to be remitted in each case;
(b) Next amount of Rs.’ 2000/- to be retained as recoverable;

(c) If there is any balance left,‘ the amount in excess of Rs. 2000/~
should also be remitted; and .

(d) No interest should be charged on the amounts remitted.

The Remission Scheme is applicable to the following types of loans:—
(1) Rural House Building loan;
(i) Rural Homestead Land Purchase loan;
(iii) Rural S.T. loan;
(iv) Agricultural loan/Horticultural loan/Barujilli loan;
(v) Agricultural land purchase loan;
(vi) Urban Housebuilding loan (Non-contributory);
(vii) Urban S.T. loan;
(viit) Urban Homestead Land Purchase Loan.
, The Remission Scheme is not applicable to the following types of
0ans :—
(i) Contributory House building loans;
(ii) Professional loans;

(iii) Loans advanced on the recommendations of Refugees Business-
¢ men Rehabilitation Board in West Bengal;

(iv) Loans advanced by the Rehabilitation Finance Administration
(v) Loans grarted to displaced families in Dandakaranya;

(vi) Loans granted to displaced persons from East Pakistan after
31st March, 1964,

(vii) Loans given to new migrants from East Pakistan.

After the remissible amount has been calculated on the above basis,
remission orders in the individual cases are issued by the State Government.

(iii) The rehabilitation loans have been advanced to the displaced
persons by the State Governments concerned from out of the loan funds
placed at their disposal by the Central Government. The State Govern-
ments are entirely responsible for maintenance of the accounts of the loans.
disbursed to the displaced persons. for the timely recovery thercof and
repayment of the amounts actuafly recovered to the Central Government,
after allowing the benefits of the Remission Scheme as may be admissible
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in each case. The State Governments are required to render quarterly
progress reports of the remission work accomplished and they are regularly
reminded to expedite the remission work.

Out of Rs. 33 crores which will have to bc remitted a sum of Rs. 21.43
crores has been remitted by the State Government upto 31-3-1971 as detailed
below:—

(In crores of Rs.)

Name of the Total amount of Estimated Amount Balance
State Govern- loans advan- amount to actually amount
ment ced be remit- remitted’ to be
ted upto remitted
31-3-1971
West Bengal 59.88 20.00 18.01 1.99
Assam . . . 7.43 4.00 1.38 2.71
Madhya Pradesh . 0.97 0.50 0.45 0.05
Uttar Pradesh 1.48 0.80 0.67 0.13
Rajasthan 0.22 0.14 —— 0.14
‘Qrissa 0.91 0.50 0.09 0.41
Bihar 2.79 1.75 — 1.75
Tripura 8.28 5.15 0.79 4.36
Manipur 0.07 0.07 0.04 0.03
Total : 82.03 33.00 21.43 11.57

(iv) The entire expenditure is borne by the Central Government.

2 .44. The Committee note that out of total loans amounting to
Rs. 82.03 crores advanced to displaced persons from East Pakistan, an estimated
amount of Rs. 33 crores will have to be remitted.  Upto 31st March, 1971,
the actual amount remitted is Rs. 21.43 crores and the balance to be remitted
was Rs. 11.57 crores.

2.45. In this connection the Committee would like to draw the atten-
tion of the Govermment. to paragraph 3.33 of their 55th Report (Fourth Lok
‘Sabha) wherein they had cited some instances show ing unsatisfactory mainte-
nance of loans records in some States. The Commitiee suggested that a
thorough investigation should be carried out in State-loan accounts in consul-
tation with the C&AG so as to resolve all discrepancies before any part of the
loan is remitted. The Committce was informed by the Department of Ecos
nomic Affairs in their Action Taken Note in September, 1969 that tuc
chief Secretaries of the concerned State Governments had been requested to
Coustitute a Committee consisting of the representatives of the State Finance
Departments, the Rehabilitation Department and the Accountant General
and also the Internal Financial Adviser of the Department of Rebabilitation
in order to investigate into the state of rebabilitation Joan accounts and records
and the prescnt position regarding reconciliation of discrepancies between
departmental and A.G.’s figure of drawals and disbursements, and that on
receipt of the report of the Committee appropriate action would be taken
to ensure that Joan accounts were maintained in a complete and upto date form
and that recoveries were accelerated. The Comumittee trust that necessary
action has been taken to reconcile the discrepancies and to improve the main-
tenance of loan accounts and records by the State Governments and that the

remittance of irrecoverable loans is being made by them after putting the re-
cords in order. '



CHAPTER 11

PLANNING COMMISSION
Socip Economic Research

Audit Paragraph

3.1. In July, 1953 Government started under the aegis of the Planning
Commission, a scheme for research and investingations into social, econo-
.mic and administrative problems of national development. The indivi-
dual schemes were to be implemented through Universities and recognised
institutions to  which financial assistance was provided for meeting
the cost of investigation and publication of approved reports. Rs. 165.70
lakhs were spent, mostly as grants, from 1953-54 to 1969-70 (Rs. 12592 lakhs
prior to April 1967) for 303 such research schemes.

3.2, A review of the working of the scheme disclosed the following
points :—

(i) Slow progress of investigation—Qut of 303 research schemes 3
were not proceeded with and 123 were completed and the reports published
between 1956 and 1970, The table below shows the position of the remaining
177 schemes on 30th September, 1970 :—

No. Expendi-
ture (in
, lakhs of
rupees)
(a) (1) Schemes completed but reports not to be . 36 10.80
published.
(ii) Pilot studies not meant for publication . . 10 0.70
(b) Schemes reports of which are in press . . 22 8.40
(©) Schemes reports of which have been . 14 4.80
approved for publication,

{d) Schemes reports of which are under . 49 18.20
revision/examination

© Schemes reports of which have not yet been . 43 18.50
received.

) Schemes of which reports have been approved 3 1.00
for publication without Government assistance

TOTAL 177 62.40

3.3. The research projects were generally for a duration of 12 to 24
months within which collection of data, compilation, analysis and drafting
of the report were expected to be completed. Of the reports not yet re-
ceived [item (¢) above] 36 reports have already been delayed beyond two
years the delay ranging from two to eight years.

3.4. The Planning Commission stated (November 1970) a review of
100 of the total cases of studies sponsored since 1960 indicated that the pro-
portion of schemes on which reports were received within 3 years has pro-
gressively improved from zero to 100 per cent during the last 8 years. The
improvement is particularly marked during the Post-Third Plan period.

23
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3.5. (ii) Utilisation of the results of the investigations—A sub-committee
set up by the Planning Commission to examine the question of utilisation
of the resuits of the investigations reported in August, 1966 that, while
the results of surveys in certain fields (farm management, irrigation projects,
labour and employment and industrial relations) had been satisfactory,
the utilisation of findings of studies in other areas for formulation of the
Fourth Plan had not been so satisfactory. The sub-committee also repor-
ted that “where completion of projects was unduly delayed, conceptsa nd
contents of enquiry were not carefully designed, inferences and findings were
not policy and action oriented, and user agencies were not closely associated,
utilisation has not been so satisfacotry”. No such study of the utilisation
-of the results of investigations has been conducted afterwards.

3.6. The Planning Commission stated (December, 1970) that ‘the
process of utilisation starts from the very beginning with the exchange
-of ideas between the Project Director and the Planning Commission on hy-
potheses to be tested during the course of the research project. The con-
tinuous feed-back and exchange of views between the Project Director and
the Planning Commission during the life of the project results in utilisation
in the planning process, of the data thrown up by the research project even
during the investigation stages and very much prior to the receipt of the draft
report in its final shape.’

[Paragraph 38 of the Report of the C&AG (Civil), 1969-70.]

3.7. The Planning Commission have furnishzd the break-up of 303
research schemes referred to in the Audit paragraph as shown below :

No. of Research Project Schemes . .. 254
I. Macro Economic . . . . . 3
I1. Rural Development . . . . 57

+13% ® Rolate to Farm
II. Urban & Regional Development . 54 Management stu-
IV. Transport o . . . . 3 dies of different

V. Labour & Employment . . .. 31 years listed again-
VL. Social Change etc. . . 41 st the respective Farm

VI. Organisation, Administration & Mana- 24  Management

gement ———  Study of the same
254  State,
‘Schemes sponsored after formation of Study Groups . . 3
Schemes transferred to  Indian Council of Social Sciences

Research . . . . . . . 46
303
Schemes withdrawan 3

Total Balance .. 300
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. 3,8. The Committee desired to know the extent.of delay inco ion
of the schemes. The Planning Commission have furnished the : fi 4
information : ,

O o o e Shorid g "FoFs rocelved (opto Sept. 70

(i)  Extent of deley in years

. n

1—3 3-5 58 8-10 Total

JRm— pon—

(a) Schemes compieted and reports 63 1 2 2 3
received (upto sept. 1970)
(b) Schemes, reports of which . 85 36 7 3 13

were not finalised upto Sept. 197

iil) The above gives the position of 240 scheme. For the remaining 60 schemes
which are already prmtedicompleted, it is not possible at this stage to indi-
cate preciscly the extent of delay because (a) 20 related to the Farm Management
Schemes which are printed by the Fconomics and Statistics Directorate of the
:ood a;d Agriculturc Ministry and (b) 40 are such old schemes, files of which are

estroyed.’

In another statement, the Planning Commission have furnished the
following year-wise break up of schemes under revision and reports yet
to be received as on September, 1970.

Year of Sponsoring Under Revision Reports yet to be Reoeived
R.P.C. Council R.P.C. Council

1989 . . .. - — - 1
1960 . 1 — — —
el . . .. 2ax — — -
1962 . . . . . . . s - 2 A1)
w63 . . . . — — 1 -
T Y V7 ) DX - -
96 . . . ... 1 b2 G 1)} 2
1966 . . . . ... & HEX 3 KD
91 . .. X 1B D) 43
198 . . . . ... & 202X 8Q2) 81
199 . . ... - - 2 —
W . . ... - — @ -

WA 2T 25(1D) 18(6)

Figures in ).} indicates number of reports since approved for publication.
Figures in { ) indicates number of schemes which Reports have since been received.

3.9. The Committee desired to know the reasons for delay in comp-
letion of the schemes and steps taken to ensure that these projects were
completed in time. The Secretary, Planning Commission stated™....
This area of the Research Programme Commuttee. ... .. was fairly new to
India in the sense that it was the first programms of collaboration between
a Government organisation on the one hand and the Universities and scho-
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lars, by and large, working in India. This project started in 1953, when
the ground rules were prepared. The ground rules said that the investi-
gation etc. should be completed between twelve and twenty four months and
later, as soon as possible , the report should be scrutinised, and then a joint
session would be held of the Research Committee, the Planning Commission
and the scholars in the research programme and, on approval, the reports
would be printed. Now, the first few years went into a sort of working out
the ground rules in the sense that we had no previous experience of collabo-
rative work of this kind. The appointment of scholars, investigators etc.,
the way the investigation should be organised and whether the results of the
investigation would be useful to the Planning Commission, ...... all this
took a little time to be worked out ; between 1956 and 1960. From 1960
onwards, progressively the time factor has been reduced. From 1968
ownwards we have been steadily getting reports on time and publishing
them”. The witness added, “One of the reason for the final delays that
occurred in making the publications available is that our rules required
that we print about 500 copies. Now no reputed publisher who has a
certain capacity under his contro]l will agree to publish only 500 copies.
They insist on 1,000 as the minimum. So most of our reports have gone
to publishers and printers who are not really at the top level and they
have taken longer time than is usually taken by publishers and printers to
print and publish.”

3.10. Asked whether the results of the research would not become
out-of-date when published after a delay of two to three years, the witness
replied “...... there was an urgent field of collaboration between the
Government agencies on the one hand and the institutions on the other....
no scholar feels really happy until he produces what he feels is a perfect
document. When an academy undertakes a research, it wants to produce
a perfect document which will be valid for all times to come. It takes a
long time on account of correspondence between scholars and the Planning
Commission. In fact, it took the best part of the 1950 to convince the
scholars that these were operational documents and not research for all time.
These are mainly for the operational purposes and the results must be
quickly available. This fwas really sustained for 1958-59 and from 1964
onwards, the question of time lag was considerably reduced by 1968-70"".

3.11. The Committee asked whether the printing of the report was also
included in the period of 12 to 24 months allowed to Project Directors, the
representative of the Planning Commission stated, “Actually, there are two
stages and we give two grants—one grant for conducting a study; this is
one stage, and at that stage, when the topic is decided, we get an outline
from the Project Director. This technical outline alongwith the administra-
tive outline is examined at our end and approved. While approving, we
give the amount that has been sanctioned for the conduct of the project
investigation, and also enclose the approved project outline with a technical
and administrative note, in which the duration of the project is given. Then
comes the second stage. After the draft report is examined at our end,
we appoint a Reader to go through the Report and to comment on the
publication-worthiness of the Report. The Report is very often revised ;
and the revised Report is approved for publication. At that stage, we get
froni project Directors quotations and give a publication grant. This is
a separate grant on separate terms and conditions.”
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3,12. The Commiittee watited to know whether any fresh scheme: was
entrusted to the Directors who did not complete in time the schomas alr
ready entrusted to them. The Planning Commission, in their written sote
had stated; “as & general tule second research project was not granted:.to::
a Project Director who did not complete his first scheme in the . allotted::
time. -'Precaution was taken not to entrust more than one scheme to s
scholar at a time. However, in a few cases (4 schemes) more tham ome -
scheme was assigned to a Project Director but that was done only when -
field ‘work and tabulation of the data of the previous study was completed”;

L0 N

3.43. The Committee desired to know how the competence of a.parti-
cular University or institution to uhdertake research is judged before en- .
trusting the work to it. In a writtep reply, the Planning Commissign have.-
stated, “Till September, 1967 when the Research Progr s Committee
was functioning, all research 'proposals were put up to the Technical Sub-
Committee of the Research Programme Committee. Bio-data of the
scholars were obtained alongwith technical note on the stady proposal and
placed before the Technical Sub-Committee. They examined in detail
the proposal and the competence of the Project Director and alse the status
of a particular university or institution to undertake the research. There-
after the proposal was put up to the full Research Programmes Committee
which in turn also went into these aspects. The Research Programmes
Committee and the Technical Sub-Committee ensured that the schemes
were entrusted to only competent persons and the grant-recipient Uni-
versities/Institutions had sufficiently high status.  After the abolition of
the Research Programmes Committee, four Study Groups whose members
are eminent economists and more specifically their Chairman examined the
study proposal and also the suitability of the Project Directot™.

3.14. The Committee desired to know the kind of control exercised
by the Planning Commission on these research projects. In a written
reply, the Planning Commission has stated, “The control exercised by the
Planning Commissiop is on both technical as well on financial matters
relating to the research schemes. The Project outlines are examined in
collaboration with the concerned Divisions in the Planning Commission
before they are finalised. Draft reports on the research schemes are not
only examined in the Planning Commission but are also referred to experts
(who are appointed as Readers) for their comments. The comments are
then communicated to the Project Director with a request to revise the
reports in their light. Revised reports are insisted upon and approval for
publication is given only on their final scrutiny. On the financial side,
budger estimates of the research proposals are examined initially before
approval and latter for the amount approved quarterly instalments of grant-
in-aid are released on receipt of quarterly expenditure statements and pro-
gress report.  The final instalment amounting to 10 per cent of thc total

grant is released only after receipt of audited statement of total amount
spent on the project.”

3.15. The Committee wanied to know as to how much the Com-
mission had been benefited by the Studies.  The Secrctary, Planning Com-
mission stated, “....., it is much easier to bring about ecopomic change
than social change. Time is widening the differences between the pace
of economic change and social change. The Socio Economic Studies
5 LSS/72-3.
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{amelioration of backward regions) have helped the Planning Commission
and Governmert. Subsidy or concessions have been given to the back-
ward regions for industries. ~Special programmes have beun started for the
backward clastes, scheduled castes and scheduled tribes. Recommendations
have boet made by Wanchoo and . Pande Commitiee for giving special
consideration for special areas and also the backward’ tribes.”  The witness
added, “These have already been on account of the awareness reflected
in the Socfv-economic studies which have been undertaken not only at
the instance of the Planning Commission but also by the universities them-
selves: irrespective of ‘the help of the Planning Commission. A great deal
of contribution has been made by foreign scholars who are working under
their own' fund dsdistance from various universities outside India. 1 think
these thite groups have worked together to bring about consciousness of
the agap between social and eConomic change. Therefore. . ..the contri-

bution of these grpups has been quite substantial.” '

3.16. Fhe Committee desired to know the steps taken by the Com-
mission to. minimise wastage in the research efforts as recommended by
the Sub-Committee- and the results achieved. The Planning Commission
in their written note. have stated

“The Report of the Lokanathan Sub-Committee was considered in

1966 and action was taken on their important recommendations
as below: .

() In ocder to improve utilisation, as suggested by the Sub-Com-
mittee, the user agencies are more closely associated in the identi-
fication of problems for research and also of designing the pro-
jects. The concetned Divisions of the Planning Commission,
which are the main users in this case are closely associated in the

. design of the project outlines: in the formulation of concepts.
instruments of measurements, and hypotheses to be tested. Us-
_ ually the project director comes for discussion with the Research
Division here and goes round the subject matter divisions in the
Planning Commission before giving shape to the project design.
The concerned divisions in the Planning Commission give their

- observations on restructuring the project outlines so as to make

them more action oricnted. Thus with the exchange of ideas

. between the Project Diréctor and the Planning Commission

.starts process of the utilisation of the studies right from the begin-
ning. This process of feed-back and exchange of views between
Project- Director and the Planning Commission is maintained

: during the life time of the project and helps better utilisation of
Ahe  research efforts.

Loy

In keeping with the recommendations of the Sub-Commitiee pre-

ference is now given to short durationed scheme in sponsoring
research. The duration of research projects is brought down
from. about 2 years in the past to abowt 10 months. It is also

emphasized that they should not necessitate large collection of
primary data. :
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Further, it has been stressed on the Project Directors that the reports
of these research projects are expected to be operational. (:ﬁ?cu-
ments, not a perfect document to be valid for all time to come.
As the reports are for operational purposes the results must be
quickly available even though not as ‘perfect’ as an academician
would. like to make, ' b

Again. for better utilisation, digests of the reports are prepared ‘and
circulated in the Planning Commission, other Ministries/Depart-
ments, etc. The findings of these reports are reviewed in Yo-
jana.

For wider utilisation it has been considered desirable to print_larger
number of copies (1,000 instead of the earlier 500) and give
publication grant for the increased number. This would enable
the printed reports which are priceéd publications in the name
of the Project Directors to be made available o the market for
larger public. These reports are also supplied to the conceyned
Ministries/Departments and State Govgrpments besides Plagning
Commission. They are also made available 1o th¢ Editor (Yo-
jana) and placed in the Parliament House Library and the
Planning Commission library.

All these steps taken in the direction suggested by the LokaMathan
Committee have substantially improved utiliSation of tesearch
results, reduced delays in project completion and thus minimized
wastage in research.” K

@

3.17. The Committee drew attention to the observations of the Sub-
Committee which reported in August, 1966 that while the results of surveys
in certain fields were satisfactory but the utilisation of the findings of studies
in other areas for the formulation of the Fourth Plan had not been satis-
factory. The Committee asked whether the Planning Commisson pro-
posed to set up another committee to study the present position of the
utilisation of the results of investigations. The Secretary, Plamming Com-
mission stated that “the Fourth Plan was delayed in formulation and the
data that were collected between 1960 —63 were used”, and that data be-
came “out of date”. *“For instance we undertook a large number of sur-
veys of cities. Fourteen and fifteen reports were prepared on the survey
of cities. . . .all the reports which came out in 1958 on the tities of India
were mostly based on 1951 census material. The use of the data was really
appreciated and helpful because these are operational data which must be
made available to the operational Ministry or Planning Commission.
There was some loss in using this data on account of delay. But now' the
thing has gone all to the Indian Council of Social Science. The Planning
Commission do not propose to appoint any Committee for the utilisation
of the data as such.” :

3.18. The Committee asked about the desirability of entrusting the
work to some other institutions in the field like the Institute of Public Ad-
ministration, Gokhale Institute of Economics etc. The Secretary, Plan-
ning Commission replied that “even if they are really consulted and éven
if they are taken on consultation board for investigation by thé' concerned
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o until he foals that he i
. : ernment, no  scholar 1s happy vice i

3 )g:gncgcz q(é)jf'lltlh;af;):l)(}lh ¢ society and the only way_tg hwe,:s voxcte :;_: the

b ;?ci; making of Government is to be associated with some aspect of the

"' Government.”
if the Planning Commission consulted the reputable
institutes in the country on certain problems and gathered results through

them,, the witness stated, “'this was exactly the Planning Cammlssion_a has
| done on many occasions. As a matter of fact. the Planning Commission

.. /does -not conduct research in the abstract”.

3.19. Asked

3.20. The Committee are conccrned over the slow, progress of research
schemes started in 1953 under the acgis of the Planning Commission for re-
search and invedligations into socio economic apd admipistrative problems
of national development. From 1953-54 to 1969-70 financial assistance
mostly in the form of grants amounting to Rs. 165.70 lakhs, were provided.
‘for mreeting the cost of investigations and publication of approved reports.
"Out of 300 schemes proceeded with, only 123 schemes were, completed upto
36:9:1970. 'Although the research projects were generally for,a duration of
"12 'to'24 months within which collection of data, campilation, analysis and
driifting of the reports were expected to be completed only 31 schemes were
completed and reports received within the allotted time. In respect of 131
(W reports of which were not finalised upto September 1970, the extent
ol delay. was 1.40.3 vears for 85 schemes, 3 to 5 years for 36 schemes, 5 to 8
»eaxs. for 7 schemes and 8 to 10 years for 3 schemes.. The latest position is
that reports are yet to be received in respect of 26 schemes while 15 schemes
are under revision although these schemes were sponsored several years ago

(between 1959 and 1970).

1 T?e Committee desire that a review of the outstanding schemes
‘Should he made, by the Plamning Commission and reasons for . delay
) gone’lngomd necessary . steps taken for their completion or abandonment.

1
\

. AJ2. The Committee find that a Sub-Committee set up by the Plan-
ning Commission to examine the question of utilisation of the result of imvesti-
; gations reported in August, 1966 that while the results of survey im .cextain
fields (Farm Management, Lrrigation projects, Labour & Employment and
Industrial relations) had been satisfactory, the utilisation of findings of studies
in for formulation of Fourth Plan had not been so satisfactory.
The Sy amittee also reported that where completion of projects were
unduly delayed, coucepts and contents of enquiry were not carefully designed,
i wes and findings were not policy and action oriented, amd user agencies
were ngt. closely associated, utilisation has not been so satisfactory. .
. 3.23. The Conwmittce note that in pursuance of the recommendations
of the Sub-Committee, the Planning Commission have taken the
measure to improve the utilisation of investigations and also brought down
the duration of research projects from two years in the past to 10 months.
; The, tiee desire, that the utilisation of the investigations and timely
E’mmw of reports should be kept under constant watch by the Plassing

. Wﬁmm | plans are formulated on the basis of wpte date
.and dependable data fhwown up by these investigations. The Committee
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ful oaly if the wpto date data are svailable and are useful for the parpose of
formelating the plass. SHL Pt
3.24. The Committee find that the Planning Commission had si
. . 8t
abolished the Research Programme ‘Commm,_wh?bh -originalty scrulini::ed
the rescarch proposals and the work had been entrusted to four study gro-
ups. The Commission have also transferred certain schemes to the Indian
Council of Social Sciences Research. Thie Committee hope that this wpuld
result in improved supervision and expeditious compietion of the sche-
mes. The Committee desire that the question of transferring more schemes
1o other suitable organisations may be examined.

New DeLHI;
April 21, 1972

Vaisakha 1, 1894 (S).

ERA SEZHIYAN,
Chairman,

Public Accounts Committee.
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; Swnmary of main Conclusions/Rwommendatiohs"' -

‘§1 Para No. M nmst};es"/Dpptt

[N YD S 3 2R R,

Conclustons/Recommendalmm }

‘ concerned ,
1. 1.18 Min. of Health and The Committee find that non-recur-

Family Planning

Deptt of Health

ring grants amounting to Rs. 533
lakhs and recurring grants amount-
ing to Rs. 6.23 lakhs were paid to
the Homoeopathic Education So-
ciety. Bombay during the years
1960-61 to 1969-70, on the recom-
mendation of the Government of
Mabharashtra. Onc of the conditions
of the non-recurring grants amount-
ing to Rs. 3.75 lakhs paid during
the years 1960-61 and 1961-62 was
that the Society should upgrade
the existing course to a degree course
but this has not been done so far.
One of the important reasons men-
tioned for not up-grading the course
is that there is no attached hospital
of the requisite bed strength as
the State Government or any other
agency has nov come forward o
help them in building a hospital
where students can get clinical
teaching. In view of the fact that
the grant was sanctioned by the
Ministry of Health on the recom-
mendation of the State Government,
the Committee feel that it was the
duty of the Ministry to satisfy them-
selves before issuing the grant that
the Society had raised adequate
funds on their own to build a hospi-
tal of the requisite bed strength.
The Committee desire that the
Ministry should pursue the matter
with the Society and the State Go-
vernment so that the Society provide
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the hospital of the required bed
strength. The Committee would

fike to be apprised of the progress
in the matter.

e

-of Health - The Committee are concerned to note
Vi that at present there is no unifor-
: S mity in the standard of Homo-
eopathic education in the country.
There are 47 Homoeopathic insti-
tutes, out of which 29 institutions in
'seven States have adopted the curri-
culum and syllabus approved by
the Homoeopathic Advisory Com-
mittee, while the Homoeopathic
“‘Boards in other States have not
adopted the uniform course. Since
thesc Boards are autonomous it
has not been possible for the Central
Government to enforce the uniform
syllabus on them. The Committee
note that the Government proposc
to set up the Homoeopathy Centrat
Council for the proper growth and
development of Homoeopathy in
the country. A Bill for sctting up
the Central Council has already been
introduced in the Parliament. The
Committec hope that after the esta-
blishment of a statutory Central
Councit of Homocopathy, it will
be possible to evolve uniform stan-
dards of education in Homoeopathy
and the registration of practitoners
of Homocopathy. It will also be
cnsured that Homocopathy is not
practised by those who arc not
quglified in that system. and thosc
who practice, observe a code of
¢thics in the profession.

A 119 Depu.

3. 1.L20 -do- From a note furnished to the Com-

mittce. they tind that the bed re-
guirements per student for a degree
holder tn respect of allopathic insti-
tutions is 7 bed per student as speci-
fied by the Medical Council of India,
while in the case of Homoeopathic
institutions  two  beds per student
have been specitied.  The Committee
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‘hope that Central Council of Homo-
eopathy after it is established will
carefully look into this aspect and
fix suitable norms of beds per student
for degree and diploma courses
consistent ‘with ‘the ‘hospital faci-
lities available. In this connection
it is significant to note that in other
countries (West Germany, England
and America) where Homoeopathy
is practiced, many independent
homoeopathic institutions which
existed in the past have been closed
down and there are only a few
institutions which run on a orienta-
tion course in Homoeopathy of
short term duration for those having
basic degree in modern

4. .1.23 Deptt, of Health The Committee note that the budget
provisions amounting to Rs. 23.91
lakhs made for research in Indian
medicines, homoeopathy and nature
cure systems remained unutilised
during the year 1969-70. One of
the reasons for the saving was that
the audited statements of  the
accounts relating to the previous
grants were not received from cer-
tain institutions. The Committee
desire that the institutions concerned
should be impressed upon to submit
the audited accounts in time.
It should also be examined whether
there are any procedural difficul-
ties in the matter so that the proce-
dure could be rationalised.

5. 1.24 -do- In the case of homocopathic insti-
tutions, only ad hoc grants were
made during the year as the pattern
of assistance in respect of the scheme
for giving grants to undergraduate
medical oolgges has not been fina-
lised due to lack of concurrence
from the concerned State Govern-
ments. The Committee desire that
vigorous efforts should be made to
finalise the pattern of assistance
expeditiously.
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6. 1.25 Deptt. of Health

7. 1.26

5 LSS172—4,

-do-
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The Committee also note that the

patterns of assistance for upgrading
of department for Post Graduate
Training & Research and financial
assistance to Under-graduate Indian
System of Medicines Colleges run
by the Voluntary Organisations for
improving the standard of education
have since been finalised. The
Committee expect that the pro-
grammes would now be implemen-
ted smoothly so as to derive the
maximum benefit from the allotted
funds.

The Committee would like to stress

that the development of the Indian
System of Medicine should receive
serious attention of Government
so that it may make a purposeful
contribution to health services in
the country.

Min. of Labour & The Committee are distressed to note

Rehabilitation (Deptt.
of Reha!:_i!i{ation)

Deptt. of W.&H.

the delay in determining the final
cost of acquisition and development
of land in respect of various re-
habilitation colonies in Delhi. The
properties (plots, houses or shops)
in these colonies were leased to the
displaced persons a few years after
the partition but the necessary
data about the cost of acquisition
of land and its development are
not yet available to determine the
difference between the actual cost
and the provisional cost charged
from the lessees originaliy. Only
in the case of one colony viz. Patel
Nagar, the actual cost was worked
out in 1968 while the land had been
acquired in 1948. According to
the Department of Rehabilitation
the actual cost of acquisition and
development in the case of other
rehabilitation colonies in Delhi is
yet to be ‘worked out by the De-
partment of Works and Housing.
The Committee desire that the
Department of Works and Housing
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should look into the reason for the
inordinate delay of several years in
determining the final cost of land.

In the case of Patel Nagar Colony,

notices were issued to 1620 lessees
out of 5,500 lessees to pay the
“difference between the actual and
provisional cost in 1968 on the ad-
vice of the Ministry of Law. But
further action was held in abeyance
on the advice of the Ministry of
Finance following representations
made by these lessees that these
charges should be co-related with
the other rehabilitation colonies
in Dethi.

The Committee desire that vigorous

steps should be taken by the De-
partments of Works and Housing
and Rehabilitation to fix
the final costs of acquisition and
development of land in various reha-
bilitation colonies, . Thereafter de-
cisions should be taken to recover
the difference between the final and
provisional charges from the Icssees.
The Committee' hope that the final
decision taken in this regard will be
fair and equitable and not involve
discrimination against lessees in
the various rehabilitation colonies.

The Committee feel concerned over

the shortfall in expenditure
against the budget provisions made
for the rehabilitation of displaced
persons from East Pakistan in West
Bengal and repatriates from Burma
and Ceylon in other States. Against
the Budget provisions of Rs. 151.04
lakhs made in respect of rehabilita-
tion of displaced persons in West
Bengal and other States the actual
expenditure incurred was only Rs.
16.15 lakhs. The Committee are
particularly perturbed about the
shortfall in expenditure on the edu-
cation and medical schemes. The
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entire budget provision of Rs, 57,52
fakhs on education remained unutili-
sed while against the budget provi-
sion of Rs. 40.02 lakhs in respect of
medical schemes the actual expendi-
ture was Rs. 15 lakhs only.

12. 2.3 antt of Rehabilitation The Committee note that the utilisa-
tion of the budget provision depen-
ded upon the demands received from
the Government of West Bengal
and other States. The Committee
desire that the present system of
making budget provision for such
schemes and their implementation
should be examined by the Depart-
ment of Rehabilitation in consulta-
tion with State Governments con-
cerned with a2 view to ensuring that
the basic needs like education and
medical are met adequately and
without delay.

13. 2.4 «do- The Committee are surprised that no
expenditure was incurred on schemes
for repatriatcs from Burma and
Ceylon against the Budget provision
of Rs. 21.79 lakhs mainly due to
non-finalisation of certain schemes.
The Committee desire that the
matter should be pursued with the
State Governments concerned as
ultimately it is the responsibility
of the Central Government to re-
habilitate these repatriates.

4. 2.4 «do- The Committee note that out of total
loans amounting to Rs. 82.03 crores
advanced to displaced persons from
East Pakistan, an estimated amount
of Rs. 33 crores will have to be
remitted. Upto 31st March, 1971,
the actual amount remitted is
Rs. 21.43 crores and the balance to
be remitted was Rs. 11.47 crores.

15. 2.45 -do- In this connection the Committee
would like to draw the attention of
the Government to para 3.33 of
their 55th’ Report (Fourth Lok
Sabha) wherein they had cited some

3 LSS/12—-5.
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instances showing unsatisfactory
maintenance of loans records in
some States. The Committee sugges-
ted that a thorough investigation
should be carried out in State-loan
accounts in consultation with the
C & AG s0-4s to resolve all discie-
pancies before any part of the loan
is remitted. The Committee was in-
formed by the Department of Econo-
mic Affairs in their Action Taken
Note in September, 1969 that the
Chief Secretaries of the concerned
State Governments had been re-
quested to constitute a Committee
consisting of the representatives of
the State Finance Departments, the
Rehabilitation Department and the
Accountant General and also the
Internal Financial Adviser of the
Department of Rehabilitation in
order to invegtigate into the state of
rehabilitation loan accounts and
records and the present position
regarding reconciliation of discre-
pancies between departmental and
A.G.s figure of drawals and dis-
bursements, and that on receipt of
the report of the Committee appro-
priate action would be taken to
ensure that loan accounts were
maintained in a complete and upto
date form and that recoveries were
accelerated. The Committee trust
that necessary action has been taken
to reconcile the discrepancies and
to improve the maintenance of loan
accounts and records by the State
Governments and that the remittance
of irrecoverable loans is being made
by them after putting the records
in order.

Planning Commission The Committee are concerned over the

slow progress of research schemes
started in 1963 under the aegis of
the Planning Commission for
research and investigations into
~socio economic and administrative
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17.  3.21 Planning Commission

18. 3.22 -do-

problems of national development.
From 1953-54 to 1969-70 financial
assistance mostly in the form of
grants amounting to Rs. 165.70
.lakhs were provided for meeting
the cost of investigations and publi-
cation of approved reports. Qut
of 300 schemes proceeded with,
only 123 schemes were completed
upto 30-9-1970.  Although the
research projects were generally for
a duration of 12 to 24 months within
which collection of data, compi-
lation, analysis and drafting of
the reports were expected to be
completed only 31 schemes were
completed and reports received with-
in the allotted time. In respect of
131 schemes reports of which were
not finalised upto September, 1970,
the extent of delay was 1 to 3 years
for 85 schemes, 3 to 5 years for
36 schemes, 5 to 8 years for 7
schemes and 8 to 10 years for 3
schemes. The latest position is that
reports are yet to be received in
respect of 26 schemes while 15 sche-
mes are under revision although
these schemes were sponsored seve-
ral years ago (between 1959 and
1970).

The Committee desire that a review of

the outstanding schemes should be
made by the Planning Commission
and reasons for delay gone into and
necessary steps taken for their
completion or abandonment.

The Committee find that a Sub-

Committee set up by the Planning
Commission to examine the question
of utilisation of the result of investi-
gations reported in August, 1966
that while the results of survey in
certain fields (Farm Management,
Irrigation projects, Labour & Em-
ployment and Industrial relations)
had been satisfactory, the utilisation
of findings of studies in other areas
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19. 3.23 Planning Commission

20. 3.24 -do-

for formulation of Fourth Plan had
not been so satisfactory. The Sub-
Committee also reported that where
completion of projects were unduly
dclayed, concepts and contents of
enquiry were not carefully designed,
inferences and findings were not
policy and action oriented, and
user agencies were not closely asso-
ciated, utilisation has not been so
satisfactory.

The Committee note that in pursuance

of the recommendations of the
Sub-Committee, the Planning Com-
mission have taken the necessary
measure to improve the utilisation
of investigations and also brought
down the duration of research pro-
jects from two years in the past to
10 months. The Committee desire
that the utilisation of the investiga-
tions and timely completion of re-
ports should be kept under constant
watch by the Planning Commission
so that the annual plans are formu-
lated on the basis of upto date and
dependable data thrown up by
these investigations. The Commit-
tec need hardly stress that the money
spent on these investigations could
be fruitful only if the data is avail-
able and is useful for the purpose
of formulating the plans.

The Committee find that the Planning

Commission had since abolished
the Research Programme Committee
which originally scrutinized the re-
search proposals and the work had
been entrusted to four study groups.
The Commission have also trans-
ferred certain schemes to the Indian
Council of Social Sciences Research.
The Committee hope that this would
result in improved supervision and
expeditious completion of the sche-
mes.  The Committee desire that
the question of transferring more
schemes to other suitable organisa-
tions may be examined.
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